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+ .  PART IV 
Ada 4 the Gujarat Legislature and Ordinances promulgated and 

Regolatiom made by the Governor. 

* p  - [The following Act of the Gujarat Lcgislature, having been assented to by 

- v the Resident on the 26th May 1953, i s  hereby published for general information. ] 
. - 

$, ..T. AKBAR S. SARELA, 
Secretary to Government, - 

. ! Legal Department. 
GUJARAT ACT NO. XXX OF 1963. 

f 

( First published, after having received the assent of the President in the 
1 

*' Griarut Goqernnrenr Gazette " on the 30th May 1963. ). 

. d 'Ap Act to' amend tho Maternity Renefit Act, 1961. 

lils hereby enacted in the Fourteenth Year of tho Republic of India as follows: - 
1. This Act may be called the Maternity Benefit (Gujarat Amendmtnt) Act, short tab. 

,1963. - 

Act, 1961 aher section 30, the following new A m e n d m w  
of Aot 50 *f 
19fil. . 

e date of the commencement of this Act in t h i  State of Gujarat Repeal d 
Bom* XQI 

(bl of sub-section (3) of section 1, the Bombay Maternity Benefit 1m 
that Act as adapted and applied to the Saurashtra area of the 
t shall stand repealed : 

I 

Provided that the repeal shall not affect- 

. (p) the previous operation of the Acts so repealed or anything duly 
done or suITercd tbereupder, or 

t 
148 

I I - E x t m 4  no) 



ria WJ:.QOVT. QAZ,, EX., MAP a, I ~ I J ~ A I ~ T E A  9, 1885 . . ;? [$- n 
. . ....- . -..b.. , 

(B) any rigbt, privilege, obligation or liability aquired, a4cnred or in. 
arrred under tbe said Acts, or 

k) any ~ptndty. forfejturt .or punishment incurred under them in w 
pact d any o&n=, or 

t 

(4 any investigation, legal proceeding or remedy in respoct of my such 
right, privilege, obligation, liability, penalty, forfeiture or puaishmant as 
af011dsaid. 

and any such investigation, legal proceedrng or remedy may be instituted, can- 
* tinued or enforced and any such p4naIty. forfeiture or punishment may be im- 

posed as if this Act had not come into force: 

Provided fWther that anything done or any action taken and= the pro* a 
sions of the Acts repealed under this =tion shall be deemed to have beem 
h e  or takm under the mmsponding provisions of this Act and s h d  con- 
tinue h form until supersedd by anything dom or any * taken & Uw 
provisionn of tbis Ad". 

I 
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PART IV 
Acts of the Gujarat Legislature and Ordinances promulgated 

and Regulations made by the Governor. 
The folIowing Act of the Gujarat Legislat~~re having been assentd to by the 

President on tbe 23rd November 1965 is hereby published for general information. 

SUMANT M. VIDYARTHI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 27 OF 1965 

(Fmt published, after having received the assent of the President in the 
"Gujaraf .Government Gazette" on the 6th December 1965. ). 

An Act to amend the Maternity Benefit Act, 1961. 

It is hereby enacted in the Sixteenth Year of the Republic of India as 
Iollows : - 
' 1. Thk Act may be called the Maternity Benefit (Gujarat Amendment) Act,shorttih. 

\ 
1965. 

4 
la 

2. In section 2 of the Maternity Benefit Act, 1961. after sub-section (4, Lht~msndment 

BL following sub-section $hall be inserted, namely : - ; of A& NO. 
&a of ! &# of 1961. 
1961. 

0 g anything contained in sub-section (3, in the & of 
to which-$he provisions of the Employccs' 

IV or 
tsrs. State Insurance A& 1948 apply for the time being, the provisions of this Act 

c 
! ,  shall apply to a woman employed in such factory or establishment so long as 

k, 1 ~ .  she is not qualified to claim maternity benefit under section 50 of the Emplo- 
yees State Insurance Act, 1948." 

t ' 1 U l  
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